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3UDGEFENT (ORAL)

(By Hon'ble Fr. Gustice U.S. Falitnath,
Chairman)

From the reply filed and the copy of the order dated

1-3.1 ,1993 produced in this case, it is clear that the judgement

rendered in 0,A,194/92 has been complied uith inasmuch as the

speaking order has been passed. Though there is some delay

in compliance, counsel for the respondents explained that it

was on account of the administrative and procedural reasons

which explanation we accept. Counsel for the respondents

submitted that sanction for payment of honorarium to the

petitioner has also been made and the cheque was also tendered

to the petitioner's counsel. If the petitioner has not

collected the said cheque, it would be preper for the respondents

to send the same to the petitioner by registered post. In the

circumstances, no further action is celled for. These procee

dings are accordingly drepped.
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